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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
NEW DELHI

v COURT NO. II
Excise Appeal No. 1933 of 2008-SM
(Arising out of Order-in-Appeal No. IND-1/107/2008 dated

30.5.2008 passed by Commissioner (Appeals), Customs & Central
Excise, Indore)

CCE, Indore Appellant
Vs.

M/s M.R.K. Pipes Ltd. Respondent

Appearance :

Appeared for Appellant : Shri S.K. Bhaskar, DR
Appeared for Respondent: Shri Ramesh Nair, Advocate

Date of Hearing: 5.8.2010

CORAM: HON’BLE MR. D.N. PANDA, JUDICIAL MEMBER

.............

[Q)/)Wg Order No(g7g 2@/”ﬂrvﬁg’[ed

Per D.N. Panda:

Revenue is in Appeal against reduction of penalty from Rs.
2,01,038/- to Rs.25,000/- under Rule 25 of the Central Excise Rules
2002. As has been noticed by the Id. Commissioner (Appeals) and
considering the facts and circumsta}nces of the case and also
noticing that the defaulted amount was paid by different modes and

also duty not being disputed, he reduced the penalty.




2 E/1933/08-SM

2. Ld. DR Shri S.K. Bhaskar supports the order of Adjudication.

3. Ld. Counsel Shri Ramesh Nair submits that penalty was not
automatically imposed because law prescribes the same. There is
no doubt that Id. Commissioner (Appeals) has appreciated default

and found that imposition of penalty of Rs.25,000/- was justified.

4, Heard both sides and perused the record.

5. There is no reasoning placed by Revenue to appreciate why
the penalty imposed by order of adjudication shall be restored. In
absence of any argument advanced, the order passed by the Id.
Commissioner (Appeals) is confirmed and Revenue’s appeal is

dismissed.

(Dictated & pronounced in open Court)

(D.N. PANDA)
JUDICIAL MEMBER

RM




